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eae wa gern Vref date 

(are omic ait wera ) 

RRATEAT 
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TAL, 280(8),_=a WER, ORT ae aPaPaA, 1885 (1885 BT 13) Hl a4 AR I 7 ae Ved Were 

eT HGR AS a eee Ee PE, 1978 a atk ates He F fee Prerteifan Fram wah &, 

HA, + 

1. C1) gf fraal or efter ara arta dar areaifrest Cerggttett dar) dette Freq, 2009 ¢ | 

(2) Sasa 4 vere at ate at yet ett 

2, dar a-aifret (Qerasiett Sar) fram, 1978 (fad ged sae orang ‘saa frag’ wer Ta) S Pram 8 

(&) sa-frae (1) 8 wa Preafeion so-fras 1 wfreenfie fear sre, aa: 

“WISaHA Hh STEN, Sc Sar ea a Sy OT A I a Sara 

FRR BRT WAT Te Sap HL STE |” 

(a) ar 8 ant are fer ar ats fiver SET 

3. oan Frere B fram 13 Fore fee ga Praat & sores—y 8 Ren ae", eet Se IR aT SCHR BRT 
wifi feu sree” Bes TS TTA . 

4, sea fae a ders “aRre 1”, “offre 1p" ae “soe vy ” ar cits fren sre | 

[wr St. WeI-14011/255/2004-weAT] 

at. 3. feecter, vy dan weTEER 

are fear ye Fas a | UAT, AMT U1, GS-3, TI-WVS (i) FS. TAL, 1499/78 H Ted ARPS 25 SATS, 1978 

ar vertira feu me of oie arf. 385(87), TRS 9 FEA, 2005 amr THY athe are wet Fave 

WaT ST | 
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1885), ie Central Governnient che milks the Pilowing rules further to amend the Indian Wireless T Telesraphs (Amateur 

Service) Rules, 1978, namely :—. : 

. (1). These rules may be called the Indian Wireless Telegraphs (Amateur Service) Ariendmeiit Rules, 2009. » 

(2) They shall come into force on the date of their publication i in the Official Gazette. 

2. Inthe Indian Wireless Telegraphs (Amateur Service) Rules, 1978 (hereinafter referred to as the said rules), in 

rule 8,— 

(a) for sub-rule (1), the following sub-rule shall be substituted, namely :-— 

“The examinations for the grant of licence as per syllabus shall be held at a place and on a date as may be 

notified by the Central Government from time to time.”; 

(b) the Note occurring at the end shall be omitted. 

3. Inrule 13 of the said rules, for the words “as are set out in Annexure-V of these rules”, the words “as authorized 

by the Central Government” shall be substituted. 

4. “Appendix-I”, “Appendix-I]” and “Annexure-V” annexed to the said rules shall be omitted. 

[ F. No, L-14011/255/2004-AMT] 

V. J. CHRISTOPHER, Dy, Wireless Adviser 

Foot Note:—The Principal rules were published in the Gazette of India, Part II, Section 3, Sub-section (i) vide No. 
G.S.R. 1499/78, dated the 25th October, 1978 and the last amendment was made ville No. G.S.R. 385(B), dated 

the 9th June, 2005. 

  
Printed by the Manager, Government of India Press, Ring Road, Mayapuri, New Delhi-110064 

and Published by the Controller of Publications, Delhi-110054.


